Through Video Con fergnce via CI1SCO Weblx

Reg. No. by AQ (J) (South) : 340720
FIR No. 30/18

P5- Malviya Nagar

State Vs. Rohit Thakur

UfSec. 302/120B 1PC & 25 Arms Acl

19.05.2020

Present: Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State.

Sh. Kunal Manav, Ld. Counsel for the accused/apphicant.

Heard on the bail application.

The bail application has been moved o the ground that father of
the accused is unwell and no one is available to take care of him except
old aged mother and younger sister of the accused. It is also submilted

that material witnesses of the prosecution have already been examined
and they are hostile qua the applicant.

Reply to the bail gpplication has been filed by the I0. 10 has
soformed that he verified the medical documents and was told by the
doctor that case of the father of the accused was not referred for surgery.
Father of the accused requires only medical reatment for which he was

referred to ATIMS/S.J. Hospital.
Father of the accused suffers from Asthma as per mnedical
documents filed on record.

Bail application has been opposed by Ld. Addl. Public Prosccutor
for the State on the ground that there is 1o medical urgency mvolved and
that ihe offences are serious in nature. Father of the accused is suffering

from Asthma and is being taken care of by the mother and sister of the
accused.

o
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Considering the grounds of opposition raised by the State, the bail
application of accused Rohit Thakur is dismissed and stands disposed off,

Copy of the order be sent to the Jail Superintendent for intimation
and be also uploaded on the Web Site of District Court. A copy of this
order be further supplied to Ld. Counsel for the accused through email,

X,

{(Jvoti Kler)
ASJ on Duty/South District/Saket Courts
19.05.2020
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Thraugh Vig ﬂ]lrEEE.iH;L,WEE

Reg, No. by AOQ (I} (South) = 343/20
FiR MNo. 41/2018

P5: 5., Enclave

State Vs, Krishan Kumar

Uis 376 IPC & 4 POCSO

19.05.2020
Ld. Addl. Public Prosecutor for the State.

Present: Ms. Anupma Singh, -
Ma. Chandrani Prasad, Ld. Counsel for the Accused/Applicant

Krishan Kumar.

Heard on the grounds of urgency.
The instant bail application has been maved on the ground that father

of the accused/applicant is unwell and accused/applicant too is facing

imedical problems inside the Jail,
Let a report be called from the 10, who shall also intimate the Victim

about the filing of bail application & the next date of hearing, Victim be
informed that she may join the proceedings on the next date via CISCO

WebEx through parent/guardian/counsel,
A report regarding the medical condition of the accused/applicant be

also called from the Jail Superintendent.
The application be put up for arpuments 22.05.2020.

Let a copy of this order be uploaded on the Website of the District
Court and be also supplied to the counsel for the accused and the 10

through email.

\e 7
(Jyoti Kler)
ASJ on Duty/South District/Saket Courts
New Delhi/19.05.2020
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Through Video Conferenc via CISCO WebEx

Reg, No. by AO (J) (South) : 290420

FIR No.78/18

PS- 8.J. Enclave
State V's. Aas Mohd. @ Ashu

U/Sec. 293/397/411 1PC

19.05.2020
Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State,

Preseni.
Sh. Ravi Bhardwaj, Ld. Counsel for the accused/applicant.

A report was received from the 1O in this case on 08.05.2020, wherein
he stated that as per record available with him accused had not been arrested
in the present FIR, however he requested for some more time to file a further
report in this regard after checking the police file.

No report has been received from the 10 today, Let the report be

called from the 10 for 20.05.2020.
Copy of the order be uploaded on the Web Site of District Court. A
copy of this order be further supplied to the 10 and Ld. Counsel for the

accused through email.

2
(Jyoti Kler)
ASJ on Duty/South District/Saket Courts
19.05.2020
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Through Video Confer¢nce via CISCO WebEx

v Reg. No. hy AO () (South) : 241/20
FIR Mo. 1062010
PS: F.P. Ben
State Vs. Arjun @ Bittoo
Uis 307/34 1PC

and

Reg. No. by AC (J) (South): 242/20
FIE No. 109/2010

PS: F.P. Ben

State Vs, Arjun (@ Biftoo

U/s 302/506/34 IPC

19.05.2020
Present:  Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State.

Sh. Atul Gupta, Ld. Counsel for the Accused/Applicant Arjun @

Bittoo.
Sh. K. 8. Negi, Ld. Counsel for the Complainant.

Heard on the bail application.

Bail has been sought on the ground thal the accused is suffering from
sleeping disorder and is facing risk of contracting COVID-19 in the Jail.

Reply to the bail application has been filed by the 10, according to
which the accused is involved in three more cases, one of which was

repistered in the year 2019,

Report is received from the Jail Superintendent reparding the
medical condition of the accused, according to which the accused had
presented himself to the jail doctor on 02.05.2020 with the complaints of
pain in abdomen, breathing difficulty and decreased sleep. He was advised

varous investigations and on the basis of investigations on 04.05 2020 and

oo
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12.05.2020, the accused/applicant was diagnosed with lower back pain. It
is stated in the report that due Lo risk of COVID-19, no physiotherapy 15

being provided to the accused in the Jail.

Bail application has been opposed by Ld. Counsel for the
complainant vehemently. Ld. Counsel submits that the accused / applicant
i< o habitual offender. It is submitted that the first bail application was
moved by the aceused/applicant on the ground of illness of his father which
was dismissed on 01.05.2020. Tt is submitted that scon thereafier, on
02.05.2020, accused came up with complaints regarding his health only as

a ploy to seek interim bail.

Bail application is opposed by the Ld. APP for the State also, on the
ground that allegations are serious in nature and accused is involved in

multiple cases of similar nature.

Ld. Counsel for the accused now submits that the accused is
suffering from breathing problem and tuberculosis also, The report
received from the Jail docs not reflect any such fact. It only mentions that
the aceused was diagnosed with Tuberculosis in the year 2014. The report
further clearly mentions that the accused had complained of breathing
difficuity. However, he was only diagnosed with lower backache. So far
avermenis regarding COVID-12 are concemned, same are based on mere
apprehensions. Measures have already been taken to decongest the Jails

and the apprehensions of the accused are unfounded.

Ld. Counsel for the accused now contends that one of the co-accused
has been admitted to interim bail, so, this accused may also be granted
interim bail on the ground of parity. Co-accused was admitted to bail by
this Court as he was found suffering from Bronchial Asthma, which is
known to make one prone to the risks of COVID-19. The accused hergin

\%-
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has not been diagnosed with any such medical condition that makes im
prone to the risks of COVID-19, The allegations against the accusecd are
serious in nanure. He is involved in multiple cases. Aceused is being given

medical treatment for Jower backache inside the jail,

Considering the aforesaid reasons, the bail application is dismissed
and stands disposed of.

A copy of this Order be sent to the Jail Superintendent and be also
uploaded on the Web Site of District Court. A copy of this order be further

supplied to Ld. Counsel for the accused/applicant and Ld. Counsel for the
Complainant through e-mail.

|
(Jyot Kler)
AST on Duty/South District/Saket Courts
New Dellu/19.05 2020
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rough Videg Conf ia CI1SC ehE
IL'/I’lif.n‘:-g'.. No. by AQJ (South): NA
FIR No. 13220
PS: Mehrauli

State Vs, Perver
U/s 307/120B/498A IPC

Reg, No. by AOJ (South): NA

FIR No, 132/20

PS: Mehrauli

Siate ¥s. Ruksana

Ufs 307/1208/498A IPC

Reg. No. by AOJ (South): NA
FIR Mo, 132720

PS: Mehrauli

State Vs, Yasmeen

U/s 307/120B498A 1PC

19.05.2020

Present:  Ms. Anupma Singh, I.d. Addl. Public Prosecutor for the State.

<4, Navin Sharma, Ld. Counsel for the Complamant.
Sh. Rajpal Kasana, Ld. Counsel for the accused persons/applicants,

10 SI Sohan Lal.

Heard on the application for anticipatory bail,

Applicant was granted interim protection against coercive steps till
today. Allegations against the accused / applicant are that the applicant
commiited the offence punishable under Section 307 IPC agaimst

mjured/Victim Smt. Anisha,

It iz alleged that on 12.03.2020 the family members Le. husband
Zahid, brother in law Parvez, mother in law Ruksana and Sister in law
Yasmeen, of injured/Victim Anisha, had beaten her up and pushed her

\a
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down from the roof top of their house due to which she received multiplc
severe injuries and remained in the hospital for a long time.

It is averred on behalf of applicant that the applicant was not
involved in the incident at all and has been falsely implicated by the Victhim

who wants to settle scores with her hushand.

Statement of daughter of the Victim was recorded under Section 164
Cr.P.C. whercin she has levelled allegations only against her father and not
against the apphcant. O submits that the applicant has jomed the
investigation already but is not cooperaling with the investigating
authorities. It is submitted that the main accused i.e. husband of the
injured/victim, is still absconding and weapon of offence has not been
recovered vet. IO also submits that the Vielim bas stated in her statement
recorded under section 161 Cr.P.C. that the applicant too was involved in

commission of offence against her.

Ld. Addla. PP for the State has opposed the bail application on the
pround that allegations are grievous in nature and accused/applicant is not
cooperating with the investigating authorities in arrest of the main accused

i.e. husband of the injured/victim and in recovery of weapon of offence.

[ have considered the rival contentions. Record perused.

The applicant has been exonerated by the daughter of the Victim in
her statement recorded under Section 164 CrP.C, however Victim has
levelled allegations apainst the applicant in her statement recorded u's 161
Cr.P.C. Victim has alleged that she was pushed by the applicant and her
husband from the rooftop of their honse. Vietim has received multiple
injuries. 1O has categorically stated that the applicant is not cooperating in
the investigation. However, Ld. Counsel for the applicant submits that the
applicant undertakes (o fully cooperate with investigating authorities,

\a
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cooperate jn investigation,

Considering the undertaking 10
aughter of the Victim,

ssions made by the 10 and statement of the d

under Sec. 164 Cr.P.C., the intenim protection granted to the
date of hearing with direction ta

submi

recorded

accused/applicant is extended till the next
vestigation as & when directed by the

the applicantfaceused to join the in
10 shall file

10 and extend full cooperation (o the investigating authoritics.
a report in this regard on the next date.
In view of the request made by Ld. Counsel for the Complainant, it

iz directed that the applicant <hall not commumicate, of make any attempts

+0 communicate, with the victim 10 any manner/form.
Application be put up for consideration on 03,06,.2020.

A copy of this Order be uploaded on the Web Site of District Court.
rther supplied to the 10, Ld. Counsel for the accu sed/applicant

A copy be fu
and Ld. Counsel for the Complainant throngh e-mail.
\3.-
(Jyoti Kler)
AST on Duty/South District/Saket Courts
Mew Deltn/19.05 2020
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Through Video Conference via CISCO WebEx

Reg. No. by AQJ (South): NA
FIR Mo, 132/20

PS: Mehrauli

State Vs. Mohd, Yaseen & Sajid
Ufs 307/120B/498A 1PC

19052020
Present;  Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State,
Sh. Navin Sharma, Ld. Counsel for the Complainant.

Sh. Rajpal Kasana, Ld. Counsel for the accused persons/applicants
10 51 Sohan Lal.

Heard on the application for anticipatory bail.

Applicants Mohd. Yaseen and Sajid were granted intenm protection
against coercive steps till today, Allegations against the applicants are that
they abetted the commission of offence punishable under Section 307 IPC

against injured/Victim Smt. Anisha,

It is alleged that on 12.03.2020 the family members 1.e. husband
Zahid, brother in law Parvez, mother i law Ruksang and Sister in law
Yasmeen, of injured/Victim Anisha, had beaten her up and pushed her
down from the roof top of their house due to which she received multiple

severe imjuries and remained in the hospital for a long time.

It is averred on behalf of applicants that they were not on the spot at
the time of ineident, They are relatives of husband of the injured/victim
and are residing separately, Mohd. Yaseen is the uncle of husband of the

victing and Sajid is the cousin.

Statement of daughter of the Victim was recorded under Section 164
Cr.P.C. wherein she has levelled allegations only against her father and not

\ns

Scanned with CamScanner



against the applicants. 10 submils that the applicants have joined the
investigation already but arc not cooperating with the investigating
authorities, It 1s submitted that the main accused i.e. husband of the

injuredfvictim, is still absconding and weapon of offence has not been

recovered yet.

Ld. Addin. PP for the Stale has opposed the bail application on the
ground that allegations are grigvous in nature and accused/applicants are
not cooperating with the investigating authonties in arrest of the main
accused i.e. husband of the injured/victim and in recovery of weapon of

offence.
I have considered the nival contentions. Record perused.

No role has been attributed to the accused/applicants in the statement
of the daughter of the Victim, which was recorded w's 164 CrP.C. The
Victim has also not attributed any direct role in causing injuries to her, to
the applicants/accused persons in her statement recorded w's 161 CrP.C,
as revealed by the IO dunng arpuments, Applicants were not present on
the spot on the date and time of incident, and are residing separately.
Applicants have already joined the imvestigation, as confirmed by the IO

Considering the aforesaid reasons, it is directed that the applicanis
Mohd, Yaseen and Sajid be admitted to bail on fumnishing of bail bond in
the sum of Rs.20,000/- (Rs. Twenty Thousand only} with one surety in the
like amount to the satisfaction of the IQ/SHO concemed in the event of
their arrest in connection to the present case. The applicants shall join

iftvestigation as and when directed by the 10,

In view of the request made by Ld. Counsel for the Complainant, it
is directed that the applicants shall not communicate, or make any attempts

to communicate, with the vietim in any manner/form.

\2
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A copy of this Order be uploaded on the Web Site of Dhstnict Court.

A capy be further supplicd to the 10, Ld. Counsel {or the accused/applicant

and Ld. Counsel for the Complainant through e-mail

}
(Iyoti Kler)
ASJ] on Duty/South District/Saket Couris
New Delhif19.05 2020
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Reg. No. by AQJ (South): NA
FIR No. 13220

PS: hehrauli

State Vs. Zakir Hussain

Llfs 3071 20B/498 A [PC

19.05,2020

Present: Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State.
Sh. Navin Sharma, Ld. Counsel for the Complainant.
Sh. Rajpal Kasana, Ld. Counsel for the accused/applicant,
1C 51 Sohan Lal,

Heard on the application for anticipatory bail.

Applicant was pranted interim protection against coercive steps tll
today. Allegations against the accused / applicant are that he abetted the
commission of offence punishable vnder Secton 307 IPC aganst
injured/Victim Smt. Amisha.

It is alleged that on 12.03.2020 the [amily members i.e. husband
Zahid, brother in law Parvez, mother in law Ruksana and Sister in law
Yasmeen, of injured/Victim Anisha, had beaten her up and pushed her
down from the roof top of their house due to which she received multiple

severe injurics and remained in the hospital for a long time,

Tt is averred on behalf of applicant that he was not on the spot at the

time of incident. Applicant 1s the father in law of the injured.

Statement of dauphter of the Vietim was recorded under Section 164
Cr.P.C. wherein she has levelled allegations only against her father and not
against the applicant. 10 submits that the applicant has joined the

Qe
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investigation already bul is not cooperating with the investigating
authorities. It is submitted that the main accused ie. husband of the
injured/victim, ig still absconding and weapon of offence has not been

recovercd vel,
Ld. Addin. PP for the State has opposed the bail application on the
ground that allegations are grievous in nature and accused/applicant is not

eooperating with the investigating authoerities in atrest of the main accused

i.c. husband of the injured/victim and in recovery of weapon of offence.
1 have considerad the nval contentions. Record perused.

Mo role has been attnibuted to the accused/applicant in the staterment
of the daughter of the Victim, which was recorded u/s 164 Cr.P.C. The

Victim has also not attributed any direct role in causing injunes to her, to

the applicant/accused in her statement recorded u/s 161 Cr.P.C, as revealed
by the IO duning arguments. Applicant was not present on the spot on the
date and time of incident. Applicant has already joined the investigation,
as confirmed by the [0,
Considering the aforesaid reasons, 1t i3 directed that the applicant

Zakir Hussain be admitted to bail on furnishing of bail bond in the sum of
Rs.20,000/~ (Rs. Twenty Thousand only) with one surety in the like amount
to the satisfaction of the 10/SHO concemned in the event of his arrest in

connection to the present case. The applicant shall join investigation as and
when directed by the 10,

In view of the request made by Ld. Counsel for the Complainant, it
is directed that the applicant shall not communicate, or make any attempts

to communicate, with the victim in any manner/form.

\e,r
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A copy of this Order be uploaded on the Web Site of District Courl.

A copy be further supplied to the 10, Ld. Counsel for the accused/applicant

and Ld. Counsel for the Complainant through e-mail.

\ 2~
{Jyvotl Kler)
ASJ on Duty/South District/Saket Courts
New Delhi/19.05.2020
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Through Video Confergnce via CISCO Weblix

Reg. No. by AO (J) (South) : 314/20
FIR No. 151/2018

PS: 8T Enclave
State Vs. Mukesh Kumar

Ui/s 386/34/120B IPC

19.05.2020

Present; Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State.

Sh. Anil Verma, Ld. Counsel for the Complainant
Sh. Ajay Kumar Mayer, Ld. Counsel for the Accused/Applicant

Mukesh Kumar.

Heard on the bail application.

The instant bail application has been moved on the ground of parity.
It 15 stated that co-aceused in this case, namely, Sachin, was granted bail
vide Order dated 06.052020. It is further stated that wile of the
accused/applicant died on 23.12.2019 and his two minor ¢hildren are now
completely dependent upon his brother. It is also stated that the testimony
of material PWs recorded by the Court is completely contradictory, and the

accused/applicant has clean antecedents.

Reply to the bail application has been [iled by the IO. The
application i3 opposed on the pround that accused is involved in one more
case registered at Faridabad.

Ld. Counsel for the accused/applicant contended that case of the
accused falls in the categories recommended for bail by the Hon’ble High
Powered Committee, and accused/ applicant is entitled to interim bail amid

COVI1D-19 Pandemic for the aforesaid reason as well.

\t
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Ld. Counsel for the complainant contended that there is an clement

of falschood in the bail application because it is stated in the application
dated 13.05.2020 that bail was granted to the accused in the case registered
at Faridabad, however, bail was in fact granted to him on 14.05.2020, so

he could not have written this fact in the application dated 13.05.2020,

Ld. Counsel for the accused submits that the applicant was drafied
and filed on 14.05.2020 only but date of 13.05.2020 is mentioned therein

inadvertently due to typographical error, and hence, there is no element of

falsehood in the bail application,

I have considered the rival contentions, Record is perused.

The accused/applicant is in custody since 28062018 and co-
accused was granted interim bail on 06.05,2020. The present case also falls
in the categories recommended for bail by the Hon’ble High Powered
Committee. Considering the same as well as on the proumd of panty, the
accused/applicant Mukesh Kumar is admitted to interim bail for a peniod
of 30 (thirty) days, on furnishing of bail bond in the sum of Rs20,000/-
{Rs. Twenty Thousand only) with on¢ surety i the like amount, to the
satisfaction of the concerned Ld. MM/Ld. Link MM/Ld. Duty MM, subject
to the conditions that:

(i) the accusedfapplicant shall attend the Courl in accordance
with the conditions of the bond executed;

(i) the accused/applicant shall not tamper with the evidence or
induce, threaten, coerce or influence the wimesses;

(iii) the accused/applicant shall not commit an offence similar to
the offcnce of which he is accused of;

(iv) the accused shall inform about his mobile number that he shall

be using during the period of his interim bail by mentioning if

2/
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on the bail bond; shall install Arogya Setu App, and keep the
Bluctooth & GPS on at all times. This condition is being put
ta ensure that (he directives issued by the Government of India
are complied, and also in altermative to the direction to the
accused to appear before the SHO and mark his attendance
every week considering that asking the accused to travel every

week may expose him to COVID-19.

The accusedfapplicant is directed to sumrender before the jail
authority after expiry of the period of interim bail. The application is
disposed off accordingly.

A copy of this Order be sent to the Jail Superintendent and be also
uploaded on the Web Site of District Court. A copy of this order be further
supplied to Ld. Counsel for the accused/applicant and Ld. Counsel for the
Complainant through e-mail.

e
{Jyou Kler)
ASI on Duty/South District/Saket Courls
New Delhi/19.05 2020
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Through Yi ‘onference via CI ehExXx

Reg. No. by AOQ (1) (South): 324720

FIR No. 15217
P5-Falchpur Beri
State Vs, Naresh
U/Sec.395/397 1PC

19.05.2020
present:  Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State.

Sh. Shiv Gaur, Ld. Couonsel for the accused/applicant.

SI Manjeet Kumar, IO of the case.

Heard on the bail application.
The instant bail application has been moved on the ground that the
accused has been falsely implicated and no recovery had been affected from

kim. It is further stated that accused is facing risk of COVID - 19 in the Jail
as it is a congested place.

IO has opposed the bail application on the grounds that the accused
has committed a serious offence, co-accused is yet to be amrested and

Jjewellery & weapon of offence have not been recovered still,

Ld. Addl. Public Prosscutor for the State has also opposed the bail
application.
During arguments, Ld. Counse! for the accused/applicant submitted

that two of the co-accused, namely Vikram & Deepak, have already been
admitted to bail and accused/applicant is also entitled to bail on the ground
of parity,

\G
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IO responded to this saying that the accused/applicant cannot be

considered for bail on the ground of parity because on¢ necklace out of the
stolen articles was recovered from him and he is invelved in six more cases.
Ld. Counsel for the applicant/accused submitted that the aforesaid

facts narrated by the 10 are incorrect. IO has filed a report in writing but has
not mentioned about recovery and previous involvement in the said report.

Let a fresh report in writing, with details of previous involvement of the
accused, be filed by the 10 by 4,00 PM today itself.

Application be put up for consideration on 20.05.2020.

Copy of the order be uploaded on the Web Sile of District Court. A
copy of this order be further supplied to the IO and Ld. Counsel for the

accused through email.

\o
(Jyoti Kler)
AST on Duty/South District/Saket Courts
19.05,.2020
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nce via CISCO WebEx

I Vi n

Rep. No. by AQ (J) (South) : 21720
FIR No. 16520

PS- Mehrauli :
. Stafe Vs. Soumyajit Mishra
UiSec. 376 IPC

19.05.2020
Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State.

Sl Sheikh Imran Alam and Sh, Prabhat Kumar, Ld. Counsels for the
accused/applicant.

Present:

No fresh report received from the 10. It is not clear if the 10 has
verified the bank transactions. It is further noted that direction for serving a

notice of the bail application upon the Vieim was issued. 10 has not
clarified in this regard also in her previous reports.
Let a detailed report be called from the 10 with direction to mention

about the aforesaid aspects in the said report. The bail apphication be listed
for consideration on 22.05.202(. 10 shall intimate the Victim about the

next date of hearing.

Ld. Counsel for the accused submits at this stage that the copy of the
charge sheet may be made available to the accused. TO has stated in her
previous reports that she did not keep a copy of the charge sheet due to
nation wide lockdown. Since markets are now open under fresh directions
issued by the Government on 18.05.2020, IO shall arrange a scanned/e-copy
of the charge sheet now well before the next date, and supply the same to the

Ld. Counsel for the accused by e-mail,

\d
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Copy of the order be uploaded on the Web Site of District Court. A
copy of this order be further supplied to the I0 and Ld. Counsel for the
accused through email.

Y
(Jyoti Kler)
AST on Duty/South District/Saket Courts
19.05.2020
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Through Video nference via Tl 3 WebEX

Reg. No. by AD{J) {South) :34!53"1!1
FIR No. 179/20 PS- Fatehpur Ben

State Vs. Tejpal & Ors.

LI/Sec, 323/325/34 1/506/34/120B IPC & See. 3.1(ii) & (x) of SC/ST Act, 1989

19.05.2020

Present: Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State.

Sh. Hitesh Kumar, Ld. IEnunscl for all the | accuscd
persons/applicants, namely, Tejpal, S}lkhpal, Sﬁdpal, Ravif@Bhola,
Ankit, Aashish, Aakash, Sachin, Mohit and Amit.

10 Inspector Sh. C.L. Mcena.

Heard on the application for anticipatory bail moved on behalf of
10 applicants, namely, Tejpal, Sukhpal, Satpal, Ravi@Bhola, Ankit,
Aashish, Aakash, Sachin, Mchit and Amit.

Repert has been filed by the IO stating that the FIR has been
registered under Scheduled Caste and Scheduled Tribe (Prevention of
Atrocitics) Act, 1989,

Arpuments heard,

I0) submits that the two injured persons in this case have received
erievous injuries and weapons of offence ie. rods, are yet to be
recovered. He also submits that there are two independent eyewilnesses
to the entirc incident and according to their nammative, the applicants had
hit the injured persons who belong to Harjjan community & had hurled
casteist abuses against them. IO further submits that the applicants were
trying to encroach upen the property regarding which a civil litigation 13
pending for 21.07.2020 before the Hon’ble High Court of Delhi. They
were installing a gate in the property despite the nation wide lockdown
due to COVID-19 Pandemic. Injured persons objected to the

encroachment and they were assaulted.

\d
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Ld. Counsel for the applicants submits that the property belongs to
the applicants & not to the victims, and applicants were installing a pate
on their property in order lo protect their livestock. It is the vichims who
initiated a quarrel without any rhymes or rcasons and starfed hitting the

applicants with lathi & dandas. The victims were pulled out of the scuffle
by nearby residents in order lo save the applicanis from lathi & danda

blows and in that process victims may have received some injuries,

The bail application has been opposed by the Ld. Addl. Public
Prosceutor for the State on the ground that allegations are sericus in

pature and custodial interrogation of the applicants is necessary for
proper Investigation.

I have considered the rival contentions and perused the record.

Allegations are serious in nature. Scheduled Caste and Scheduled
Tribe (Prevention of Atrocities) Act, 1989 has been invoked against the
applicants, Weapons of offence arc yet to be recovered which may
require custodial interrogation of the applicants. There are independent

eyewitnesses to the allegations as per submissions made by the 10.

Considering the aforesaid circumstances, no ground for grant of
anticipatory bail to the applicants is made out. Application therefore is
dismissed and stands disposed off accordingly.

Copy of the order be uploaded on the Web Site of District Coutt. A
copy of this order be further supplied to the Ld. Counsel for the
applicants and to the IO through email.
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{Iyoti Kler)

ASJ on Duty/South District/Saket Courts
19.05.2020
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Through Yideo Confe via CISCO Wehlix

Reg. No. by AOQ {J) (South) : 311/20
FIR No. 188/2019

PS: Malviya Nagar

State Vs. Sunny

U/s 302 IPC

19.05.2020

Present:  Ms. Anupma Singh, Ld. Addl. Public Prosecutar for the State.

Sh. L. K. Verma, Ld. Counsel for the Accused/Applicant Sunny.

Heard on the bail application.

The instant bail application has been moved on the ground that the
accused has undergone 7 surgeries while he was in the jail. It is stated that
the accused has been falsely implicated in this case, he needs further
treatment and his immunity is low duc to multiple surgenes, thereby

making him prone to the risks of COVID-19.

Reply to the bail application has been tiled by the 1O Tt ig stated in
the reply that the secused had murdered one Pinki and the incident was
witnessed by the minor son of the deceased, who supported the case of the
prosecution in his statement recorded under Sec. 164 Cr.P.C. IO has also
informed in the reply that after stabbing the deccased, the accused inflicled
stab injurtes on Ins person, which fact is confirmed by FSL in its report.

Report regarding medical condition of the accused has been reccived
from the Jail Superintendent according to which the accused underwent
multiple surgeries while in the Jail and is still underpoing treatment in the
Jail Dispensary, It is further reported that all the medical facilities are made
available to the accused in the Jail,
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lication is opposed by the Ld. Addln, PP for the State on the
ire. Ld. Addin. PP further submits

en to decongest the Jails and there

Bail app
ground that allcgations are serious in nan

that measures have already been un dertak
are thus no reasons for the qccused/applicant 1o apprehend that he may
contract COVID-19 in the Jail.

[ have considered the rival contentions. Record perused.

The medical report received from the Jail Superintendent reflects

{hat the accused has undergone multiple surgeries and is still unwell. He is

being treated inside the Jail. It can be assumed without much evidence that
the accused may be having low immumity due to multiple surgeries and
hence is prone to the risks of COVID-19. No doubt the allegations are
seripus in nature. The record however reflects that the accused was

admitted to interim bail carlier also and he did not misuse the liberty_

Considering the aforesaid reasons, the accused Sunny is admilted to
interim bail for a period of 30 (thirty) days, on furmishing of bail bond in
the sum of Rs.30,000/ (Rs, Thirty Thousand only) wilh one surety in the
fike amount to the satisfaction of the concerned Ld. MM/Ld. Link MM/Ld.

Dty MM, subject to the conditions that:
the accused/applicant shall attend the Court in accordance

with the conditions of the bond executed;
(if) the accused/applicant shall not tamper with the evidence or

(1)

induce, threaten, coerce or influence the witnesses;

(i1}  the accused/applicant shall not commit an offence similar to

the offence of which he is accused of;

(iv) the accused shall inform about his mobile number that he shall
be using during the period of his interim bail by mentioning it
on the bail bond;, shall install Arogya Setu App, and keep the
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Bluetooth & GPS on at all times. This condition is being put

rectives issued by the Government of India

to ensure that the di
ction to the

are complied, and also
sed to appear before the SHO and m
week considering that asking the accused to travel every

D-19.

in alternative to the dire
ark his attendance

accy

every
weck may expose him {0 COVl

nt is directed to surrender before the |
period of interim bail. The application is

The accused/applica ail

authority after expiry of the

disposed off accordingly.

A copy of this Order be sent 10 Jail Superintendent and be also
uploaded on the Web Site of District Court. A copY of this order be further
supplied to Ld. Counsel for the accused/applicant through e-mail.

N4~
(Fyoti Klet)
ASJ on Duty/South District/Saket Courls
New Delhif/19.05.2020
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hroueh Video Confercnee via 1500 WehEx

Reg. Neo. by AO (J) (Seuth} 341720
FIR No. 227/2019

P5: Hauz Khas

State Vs Lalit

Uss 307/34 1PC

19.05.2020

Present: Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State.

Sh. Sunil, Ld. Connsel for the Accused/Applicant Lalit.

Heard on the grounds of urgency.

The instant bail application has been moved on the ground that wite
and minor child of the accused are alone amid COVID-19 Pandemic. It 1s
also averred that casc of the accused/applicani falls in the categories

recommended for bail by the Hon’ble High Powered Committee of the
Hon’ble High Court of Delhi.

Let a report be called from the IO wath further direction to the 10 to
file a lepible copy of the FIR, returnable for 21.05.20240.

Let a copy of this order be nploaded on the Website of the District
Court and be also supplied to the counsel for the accused and the 10

through email.

Vo~
(Jyoti'Kler)

ASJ on Duty/South District/Saket Courts
New Delhi/19.05.2020
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TChrough Video Confergnce yia CIS C0 WebEx

Reg. No. by AO (J) (South) : 342/20
FIR No. 566/2018

PS; Saket _
State Vs. Prashant @ Badal @ Shivam

Ufs 307/34 IPC

19.05.2020
Ms, Anupma Singh, Ld. Addl. Public Prosecutor for the State.

Prescnl:
Sh. Jitender Tyagi, Ld. Counsel for the Accused/Applicant Prashant

@ Badal @ Shivam

Heard on the bail application.

Accused is seeking interim bail on the ground that his case falls in
the categories recommended for bail by the Hon’ble High Powered
Committee of the Hon’ble High Court of Delhi. It is also stated in the
application that evidence in this matter i3 already complete and matenal
witnesses of the prosecution have turned hostile.

IO has filed the report, which is perused. It is stated in the report that
the accused absconded initially and was declared a proclaimed offender.

He was later arrested on 25.03.2019,

The bail application has been opposed by the Ld. Addln. PP for the
Stale on the ground that the allegations are grievous in nature and injured
in this case had received stab injuries due to which the offence alleged
against the accused is punishable with life imprisonment and not with a
sentence of 10 years, and thus does not fall in the categories recommended

for bail by the Hon’ble High Powered Committee.

I have considered the rival contentions.
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Considering the naturc of allegations, maximum scnlence that the

offence atiracts and previous conduct of the accused (i.e. he absconded and

was declared proclaimed offender), the bail application is dismissed and
stands disposed off.
A copy of this Order be sent to the Jail Superintendent for intimation

and be also uploaded on the Web Site of District Court. A copy of this
order be further supplied to Ld. Counsel for the accused/applicant through

c-mail,
\ 2%
(Jyot Kler)

ASJ on Duty/South District/Saket Courts
Mew Delhif19.05.2020
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Through Vid nference via CISCO WebEx

Reg. No. by AO (J) (South) : 28621}
FIR Nao, 644/19

PS8 - Mehraul:

State Vs, Rakesh Kumar

UfSee. 302/34 IPC

19.05.2020
Present; Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State.
Sh. Kaushal Kishore, Ld. Counsel for the accused/applicant.

Part arpuments on the bail application advanced.

During arguments, Ld. Counsel lor the accused/applicant has
sought permission to withdraw the bail application with liberty to file it
afresh once normal functioming m the courts resumes. Bail application is

thus disposed ofl as withdrawn with liberty as prayed.

Copy of the order be sent to the Jail Superintendent for intimation
and be also uploaded on the Web Site of the Distnict Court. A copy of this
order be further supplied to Ld. Counsel for the accused through email.

Yo~
{(Jyoti Klery

AST on Duty/South Distrnict/Saket Courts
19.05,2020
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Through Video Conference via CISCO Weblix

Reg. No. by AQ (J) (South) : 310/20
FIR No.1635/16

P5- Mehrauli
State Vs, Dinesh Kumar

UiSec. 392/394/500 IPC

19.05,2020

Present: Ms. Anupma Singh, Ld. Addl. Poublic Prosecutor for the State.

Sh. Pawan Gupla, Ld. Counsel for the accused/applicant.

Medical report was called from the Jail Superintendent, has been
awailed till hearing of the matter today but is not received. Let the report
regarding medical condition of the accused be called from the Jail
Superintendent for 22.05.2020.

Copy of the order be sent to the Jail Superintendent for intimation and
be also uploaded on the Web Site of District Court. A copy of this order be
further supplied to Ld. Counsel for the accused through email.

P
(Iyofi Kler)

ASJ on Duty/South District/Saket Courts
19.05.2020
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Throueh Video Conference via ISCO WebE

Reg. No. by AQJ (South) : 319/20
FIR No. 3086/2015

PS: Mehraul

State Vs, Anil Kumar

U/s 376/506 IPC & 4 POCSO Act

19052020
Present: Ms. Anupma Singh, Ld. Addl Public Prosecutor for the State.

Sh. M.P. Sinha, Ld. Counssl for the Accused/Applicant Anil Kumar.

Heard on the bail application.

The instant bail application has been moved by the accused on the
ground that wife of the accnsed 15 suffering from heavy bleeding and is a
suspected case of ovarian tumor. Accused has sought interim bail for 45

days on the ground that his wife requires urgent medical treatment.

Reply has been filed by the IO wherein application for interim bail
has been opposed. It 1s stated that the allegations are grievous in nature.

Notice of the application was issued to the victim however none has
appeared for the victim,

Bail application has been opposed by the Ld. Addla. PP for the State
on the ground that the instant case i3 of incest. Accused is the maternal
grandfather of the Victim and Victim currently is in the custody of her
inaternal grandmother. It is contended that if bail is granted to the accused,
Victim may be at risk.

[ have considered the rival contentions, Record is perused,

The accused has filed copy of a medical certificate with his

application. It is mentioned in the certificate that wife of the accused is a
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suspected case of Ovarian Tumor, however no prescription, medical advise
or investigation report has been atiached with the said certificate. Court
asked Ld. Counsel for the accused to file such documents, however, Ld.
Counsel submits that the certificate furnished with the application is the
only document available with the wife of the applicant, as per instructions

received by him. The medical certificate per se is not credible in the

absence of supporting documents.

Allegations against the accused are serious in nature, Examination

of the Victim, as reflected from the application, 15 not yet.

Considering the serious nature of allegations, and other reasons
mentioned hereinabove, the bail application 1s dismissed and stands
disposed off,

A copy of this Order be sent to the Jail Supenintendent for intimation

and be also uploaded on the Web Site of Distnict Court. A copy of this
arder be further supplied to Ld. Counsel for the acensed/applicant through

e-mail.

|,
(Jyoul Kler)
AS8) on Duty/South District!Saket Courts
MNew Deltn/19.05 2020
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Through Video Conference via CISCO WebhEx

Reg. No, by AO (J) (South) : 318/20
FIR No.26039/18

PS- Mehrauli Vach
State Vs. Yogeshi@Lalafy as
UfSec. 395/411/120B IPC and Sec.25 & 27 Arms Act

19.05.2020
Ms. Anupma Singh, Ld. Addl. Public Prosecutor for the State.

Present:
Sh. Vikrant Chowdhary, Ld. Counsel for the accused/applicant.

Heard on the bail application.

During arguments, Ld. Counsel for the accused seeks liberty to file
fresh documents regarding the medical condition of daughter of the accused.
Let the documents be filed by 4.00 PM of 22.05 2020, Application be put up

for consideration on 23.05.2020.
Copy of the order be uploaded on the Web Site of District Court. A

copy of this order be further supplied to Ld. Counsel for the accused through

email.

\E%
(Jyoli Kler)
AS]J on Duty/South District/Saket Courts
19.05,2020
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